S

(v

CENTRAL RDNINISTRHTIVE TRIBUNAL
ph INCLIPAL BENCH

CoPoNC.218/86

in
Ok, N0 L1605/94

Hﬂn'ble Shrj— T.N.Bhat, ﬁamb‘?rg;}}

Honfble Shri R.KeAnCOJE, Member{A)

New Delhi, this 4th day of Getober, 1996

Shri Edkas Lakra

S[,C! Late P.K.Lﬂkl‘a

permanent resident of 49,

f£asgt Kasidih

Rﬁad NO.?, PcbosakChi

Jamghe dpul o
Bihar. .., Petitioner

(None)

Vs .

1, 9nhri NoKo3ingh
Secretaly o
Department of Revenué
Ministry of Finance
Ngrth Block
NEW DELHI,

2, ahri Govind fishra
Chairman i
Central Boerd of bDirect Taxes
Ministry of Financs
Nerth Block
Now DELHI,

3, Shri Ravi Kant
Member, 36T,
Central Bosrd of Lirect Taxes
Ministry of Finance
North Block
WEW DELRHI, ... Respondents

(By a;}ihi‘_i ,,V\'J‘.f.UppEil, f&d\;qg&‘aw; '
Shri t.53.Mehta, Sr, Standing Lounzel{lentral Govt,J

Lk u_E R(Oral)

Hon'ble Shri T.N.Bhat, Member{d)

Shri N.S.Mehta, Senior Lentral Government
3tanding Counsel is pressntﬁéz he was directed to state
the position regarding the i;glementatian of the
Tribunal's order dated 17.,04.1896, fhe second respondent
has also filed & reply affidavit on behslf 092;;3
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respondents in which it has besn stated that the

directions of this Tribunal in GA No,1605/94 have
already been complied with by the respondents,

The same statement has clsqugse by the Senior
Lentral Government Standingkﬁounsel, shri N,s.Mehta,
Nonpe appears for the petiticners, obviously, )
because the directicns in the Judgment have already

been complied with by the respondents,

2, In view of the zbove, the Lontempt
Petition is dismissed and the notice issued to

the respondents shall stand discharged, No costs.
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